
MEDIATION CENTRE 
Rajasthan State Legal Services Authority 

Rajasthan High Court Old Campus, Jaipur Bench, Jaipur 
(Phone: 0141-2227481,2227555,2227Mn FAX, 2385877 H d p  Line 15100) 

( W e b b  nrvw.rlugov.ln EmU Address rj-ab.@oicb nbajp@gmaileom) 

Cause List Date 09.05.2018 
5. Name of Mediator Cases Tltle Petitioner Respondent 

No. Adwcatc Advocate 

1 Sh. Vinodl Lal Mathur, S.B. Nitration AppRcaWn No. 7012017 BR Vashlshth Anand Shanna 
Advoute MIS Mohammad Umar Sons Vs. M/s 

F ~ i t f u l  Builders RR. Ud. 

2 Sh. Vinodt La1 Mathur, S.B. Cr. Rwklon PCtlYIQ. NO. l37lJ2016 P.S. Shama Nay Slngh 
Advocate Jagdhh Vr. Sm. Hem!* Yaduvanshl 

3 Ms. Chandnlcsnta S.B. C k l l  WMt No. 14852/2016 Tan Chand Jitendra Mlshral 
Gupta, RWS ( R d . )  Pushpa Awasthi VV ICKl Bank Sharma Pankaj Gupta 

I I I I 
4 Sh. DS. Vaslaha, U. Civil Transfer ApplcaUon No. Mamraj Jat Ajk Ungh Lunh 

RWS (Retd. U5t2017 Smt. Nlldta Suthar Vs. Sunll 

I Kumar 
I I I I 

5 Sh. O.P. Sharma I, RWS 5.0. Cr. Mlsr Petition No. 3372/2013 Pawan Sainl Arhlsh Sham 
(Rd.1 Rajaram YadavVs. State 

6 Sh. O.P. Sharma It, S.B. CMI Second Appeal No. 301/2007 Rajneesh Gupta J.P. Goyal 
RWS (Ratd.) Leela Goyal Vs. Shankar La18 Shyam Lal 

I I I I 
7 Smt. Sumati Biihnoi, S.B. Cr. Revkton Petwon No. 178/2018 R.B. Sharma Rishlnj Ungh 

Advocate Vishai S h a m  Vr. State Ganthola Rathore, PP 

- 

8 Sh. Nay Kumar Bajpai, S.B. Civil ~ i s c .  ~ppeal NO. $50712014 ~evidun Shanna Sudesh Bansal 
Advocate MIS AloldkBullden Combine Vs. Umed 

I I I I 1 I 
Learned Advocates a n  requested to get such matten referred t o  Mediation Centre, which in their 

opinion can be mutually settled by the parties on persuasion by trained Mediators, especially the matten 
arising out of matrimonial/ family disputes - divorce petitions, maintenance, custody of children, sult for 
lnjunctlon and/or declaration, partition, speelflc performace, recovery of possession, money suit$, 
disputes between the landlord and tenant, Negotiable lnNuments Act, Company malters and the matters 
of like nature. Learned Advocates may also provide the list of such cases to the Deputy Registrar (Judidal) 
Rajasthan High Court, Bench a t  laipur. 

By Order 

FUII nmd Secretary, RHCLSC 
Mediation Centre, 

Rajpsthan H i ~ h  court 
Jaipur 

"Hetp The Needy -Timely Help May Create History" 



MEDIATION CENTRE 
KapStIlan State Legal Services Authority 

Rajasthan High Court Old Campus, Jaipur Bench, Jaipur 
(Phone: 0141-2227481,2217556,2227642 FAX, 23115877 Help Line 15100) 

(Websltb www.rhgov.in EmaU A d d m  rj-sls@nicin, ralsajp@nail.com) 

Cause List Date 10.05.2018 
S. Name of Mediatar Cases Title Petltioner Respondent 

No. Advocate Advocate 
1 Hon'ble Mr. Jurtke D.B. C M I  Mi% Appeal No. 476312017 Saansh Saini Dr. Bharti Sharrna 

( (Reld.) Gurnan Singh ( Uanna flam Jat Vs. Smt. Kamla Choudhaw I I 
2 I ~ h .  ~ e e t  Bhandarl, I S.B. cbll ~int &peal NO. 8712015 I NS Sibrwar I Dr. P.C Jain 

Advocate Kajod Ma1 Sharma V& VYlage Panchyat 
Chaareda 

3 Sh. Ajeet Bhandari, S.B. Cr. Revision No. 182212017 Anoop Sharma 
Advocate Manoj Kumar Soni Vs. Smt. Sunlta Devi @ 

Neha Soni 
4 Sh. Ajeet Bhandari, 5.8. Ciwll Mkc. Appeal No. 2416/2017 Sanjay Gangwar O.P. Mishra 

Advocate S-nnyan Vs. Mjay Larmi 
I I I I 

s sh. J.P. Sharma, S.B. Cr. M k .  Petition No. 5000/2017 Rajeev Sunna Gulvinder nngh 
RHJS (Retd.) Daydl Slngh Vs. S m t  Klran Jeet Kaur 

I I I I 
6 Sh. J.P. Sharta, S.B. C b l l  First Appeal No. 48512016 Mano) Bhardwa] S.K. Budhania 

RlUS (Retd.) Sh. Anll Kumar Sharma Vs. Bank of , 

I Baroda I 
7 Sh. Ankur R%togl, SB. Cr. Revkion No. 1187/2016 Narendn Kumar Kushal Ualwada 

Advocate Jagdish Pramd Saini Vs. Smt. Rukmanl Saini 
Devi - 

8 Sh. Ankur Rartogl, S.B. Cr. Revkion No. 988lZOlS ahindra 
Advocate Laddu Lai Vs. Smt. Sita Gautam 

9 Sh. Vikas Jain, S.B. Cr. Revlsion No. 54712U8 Mukesh Saini Sanjay Yadav 
Advocate Abdul AjiJ Vs. Mariyam 

10 Sh. S.P. Mathur, S.B. 0. ~ i w .  ~ e t ~  NO. 47391~0~ llrvi  ant Manoj Kumar 
M w ~ e  laved Vs. State Sharma 

11 Sh. AM- S.B. Cr. Revlrlon No. 1191/2010 Rakesh Chandel Ravindra Sin& 
.!I IS Advocae Nanahiyalal Karnal Vs. Smt. Anita Shekhawat 

Choudhavand Anr 
Learned Advocates are requested to get such matters referred to Mediatlon Centre, which in  their 

opinlon can be mutually settled by the parties on persuasion by trained Mediators, especially the matters 
arising out of matrimonial/ family disputes -divorce petitions, maintenance, custody of children, suit for 
injunction and/or declaration, partition, specMc performance, recovery of posesslon, money suits, 
disputes between the landlord and tenant, Negotiable instruments Act, Company matters and the matters 
of like nature. Learned Advocates may also provide the l ist of such cases to the Deputy Registrar (Judicial) 
Rajasthan High Court, Bench at  Jaipur. 

Bv Order -. - - -  

#-g . / s -=q ,  
(Mhal Chand) / Full Time Seuetary, R H c m  

Mediation Centre, 
Rajasthan High Cwr t  

Jaipur 

"Help The Needy -Timely Help May Create History" 



MEDIATION CENTRE 
Rajasthan State Legal Services Authority 

Rajasthan High Court Old Campus, Jaipur Bench, Jaipur 
(Phone: 0141-2227481,2227565,2127602 FAX, 2385877 Help Line 15180) 

(Website wmv.rlrrgov.in EmaU Address rj-slumicin, rsIsajp@gmailrom) 

Cause List Date 11.05.2018 
1s. 1 Name of Mediator I Cases Title I Pemioner I Respondent 

No. Advocate Advocate 

1 Sh. J.P. Goyai, S.B. 13. Mlrc. Petition No. 859/2011 R.K. Mathur Ahdeen Khan, PP 
Sr. Advocate Madhukar GaaVs. Stote 

2 Sh. J.P. Goyal, S.B. Cr. Rwlrion NO. 198/2017 Sajid All 
Sr. Advocate Deendayal Shanna @ Devendra Sham 

Vs. Smt. Bhuvncshwarl 
I I I I 

3 ~ h .  la1 sin@  so, S.B. Chrll Wrlt Petition No. 12912/2016 S.N. Meena Anrind Sharma 
RHlS (Retd.) Vljendm H. UgantiDevi 

4 Sh. Manish Kumawat, 5.6. Civil Wrks No. 23493DOl7 Vartlka Jain Gaunv Jain 
Advocate Smt. Suman Slnghai Vs. mrlsh Goyal 

I I I I 

5 Ms. Raj Sharma, D.& CMi M k .  Appeal Na 47l4/2016 Jal Pnkash Deepak &pa 
AdvocPte Govind Sin& Vs. Smt. Sharda Gupta 

I I I I I I 
Learned Advocates are requested to get such matten referred to Mediation Centre, which in their 

opinion can be mutually settled by the parties on persuasion by trained Mediators, espedally the matters 
arising out of matrimonial/ family disputes - dhrrmo petitions, maintenance, custody of chlidren, suit for 
inlunaion and/or declaration, partition, specMc performance, recwery of powsbn,  money suits, 
disputes between the kndiord and tenant, Negotiable Instruments Act, Company matten and the matters 
of like nature. Learned Advocates may also provide the list of such cases to the Deputy Registrar (JudWal) 
Rajasthan High Court, Bench at Jaipur. 

By Order 

.. 
Mediation Centre, 

Rajasthan High Court 
Jaipur 

"Help The Needy -Timely Help May Create History" 


